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0.A.534/91. ' Dt. of Decision :®\=07-95.

DRDER

! As per Hon'ble Shri A.8, Gorthi, Member (Admn.) 1§

" The pay of the applicants was stepped up te
bring it at paf with that of their junior in terms of
Railvay Board's letter No.E(P&A)I1/88/RS-12 dt.16-09-88,
but the said benefit was teken away in terms of the
subsequent Railuay Boerc's letter dgt. 10-08~1990 and

g Genersl Manager, South Central Railway lstter dated

13-09-5990. " The applicantg p@hy that the subsequant
instructions issuasd vide letters dated 10-08-1990 and
13=09=1990 bs sst ésideE§E§ that tﬁsy be ras;orfd ﬁsf
benefit of the stepping up of pay as uaékéena undar the

Railway Board's letter dt. 16-09-1988.

24 All the 90 applicants, while working as Drivsrs
in dif?efent grades, yerc Selected and.appointed to uarious

Lécn éunning Supervisory posts prior to 01-01-1986. At that

time, tha scales of pay of Loco Running Supervisory posts

were (i) Rs. 550-750/
{11} Rs., 7060=-900/=
{iil) Ra. 840-1040/-

AfPter the pegvision of scales of pay om ths recommenéation
of the IVYth Pay Commission, the grades of Rs. 550-750/=
and Rs, 7G0-500/~ were merged into one and pgvised to
Rs, 2000-3200/=, snd the grade of Rs. B40-1040/- was
revised to Rs. 2375-3500/-.

3. . The staff appointed prior to 01-01-1986 as

Loco Rumning Supervisors in the pre-~revissd scales of

L,



pay and whose scales of pay were fixed under the
revised scales of pay with sffect From 01-01-1986
were drawing lees pay then'their juniore appointed
to Loco Running Supervisory,pcsksaftar 01-01-~1966,
This~_ . '
gg\gg?maiaﬁfgsituatian had arisen in respect of Loco
Running Supervisors in the revised scales of pay of
Ra, 2000-3200 and also Rs. 2375=3580/-. The anomaly
was axamiﬁed by the{ﬁbiluay{ﬁpard and detailad

instructions yere given vide letter dt. 16-09-1988,

. ~ -~ e ‘ .
h h Ly uld be $esolved as follous:=
stating that the anomally sngaﬁgjgﬁh?a Lved a

"téﬁ%ha pay of @ senior Loco Supervisor gphointed
prior to 01-01-86, as fixed in the revised scales
of pay-or Rs.ZGUBfEZDOﬁ- may be ;tapped up to the
level of a junior drawing more pay in this grade,
appopinted on or after 01-01=86, with effect éram
the date junior is drauimg more pay than the senior.
This will howaver, be subject to the condition that
the notional pay of the junior in the Revised (4th P.C. )
scale of Rs.2G00-3200/- hypothetically fixed on the
sssumption that the junibr was 8lso appointed to the
;pre-rebised loco supervisory grade prior to 01-01-86,
is less than that of tha senior;"
*{ii¥The pay of a senior loco supervisor promoted
" to still higher preerevised gradss prior to 01-01=86,
and fitted in the replacement scalse of Rs.2375=3500/=~,
may be stepped up, with refergnce to the pay of the
junior in Scals Rs.2000-3200/-, which has been gtepped
up under 2(i) above, with effact from the date of such

stepping up of the juniof.“
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4, Consequently the pay of the applicants yas
stgpped up to effect parity with the pay of the junior

amployee promoted after 01-01-1986,

Se On a Purther sxamination of the modality of
stepping up of pay of seniors, ﬂﬁggpiluaygibard{i)
imposed certain limitationg vide letter dt. 10-08-1990.

It is stated that thé benefit of sﬁepping ﬁp of pay to a
sanior supervisor who entered the cadre of Loco Supervisor
while working as Driver 'A',°'B' or 'C' can be granted only
in reference to a juniof beldnging to the same cadres
i.e., 'A','B' or 'C’' ppspectively. This was éurtﬁer
clarifisd vide letter dt. 13-09-1990 issued by the General
Manager's Office South Cantral Railu;y, that the benefit
of stepping Jp can be given only in reference to a junior
nelonging to the same gadre and not with raPersnée to tha
-é%ta of entry to the grade 0f superviscr. Conssquently,
the respondents rescinded the esrlier orders of steppimfg
uﬁ the pay of the applicants and directed prefund of the

excess paymant mada.

Ce In the reply affidavit the resspondents clari?iad'
thégithe initial steppiéng up of the pay of the applicants
was not dons correctly and in vieu of the subsequent,
clarifications given by thaiéﬁiluayxgpard and the Géﬁerai
Manager, SC Reilway in consultation with the FA & CAD,

the orders withdrawing tha‘benafit of thas stepping up of

pay to the applicents ysre justified.

Te Shri G.Remachendra Rao, learnad counsel for the .
applicents has drawn our attention to a decision of ths

Principel Bench of the Tribunal in 0,8,Nu. 469/92, wherein
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To

1. The Chairman, Union of India, Railway Board,
Railbhavan, New Delhi,

2, The General Manager, S.C.Rly, Railnilayam,

Secunderabad, '

b Y
3. The Chief Personnel Officer, S.C.Rly,
Railnilayam, Secunderabad,

4, One copy to My.Ge.Ramachandra Rao, Advocate, CAT.Hyd.
5. One copy to Mr,J.siddaiah, SC for Rlys, CAT.Hyd.
6.0ne copy to Library, cCAT.Hyd,

7. One spare copys.
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the applicents were similarly situated as the applicants
before us. The aaid‘ﬂﬂ was allowed in Pavour of the
applicants and it was held that the applicants thereinl
uuhld,he entitled ﬁoLﬁpé bensfit Df‘steppind up of pay
in reietion'to that of their junmior. SLP filed Bgainst

the order in DR.469/92 was dismissed by the Suprema Court

vide order dated 19«=11=1993Con merits,

Be Tha judgament of the Principal Bengch in 0.R.No.

469/82 was Pollowed by the Madras Banch of the Tribunal
N o

in deciding U.A.Noo124/91ﬂgj§harain elsp the applicants

were similarly situeted as those before us in ths present

0.A. Ue therefare Pind nu Justification for not allowing

this 0OA with similsr directions.

94 In the rasult, the DA is sllowed, The respondaents

are dxracted te apply the ordems of ths Railway Beard? ) 5%,@

. e

datad 16-09-1988 for steppinq upmﬁf?tha pay of chh opgﬁﬁsgéLﬁ
Wia)junior | L

nd
applxcantslto bring it at par with that of ¢

promoted after D1=-01-1986. Respondents shall comply with

. o, . . #
this order within a period of 4 months prom the date of .,

- - ‘ " 3 q
communication of this order.

10. 07 is ordered accordingly. No costs.//
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